NATIONAL COMPANY LAW TRIBUNAL

NEW DELHI BENCH

(IB)-526(ND)2017
CORAM:

PRESENT: MR. L. N. GUPTA MS. INA MALHOTRA
HON’BLE MEMBER(T) HON’BLE MEMBER (J)

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING BEFORE NEW
DELHI BENCH OF THE NATIONAL COMPANY LAW TRIBUNAL ON
09.01.2020.

NAME OF THE COMPANY: Govind Ram & Ors. V/s. BOP Projects Pvt. Ltd.

SECTION OF THE COMPANIES ACT: 7 of IBC, 2016
S.NO. NAME DESIGNATION REPRESENTATION SIGNATURE

Present: Mr. Kanwal Chaudhary, Liquidator
Ms. Aparna, Proxy Counsel for Corporate Debtor

ORDER
Ld. Counsel for the Liquidator has placed reliance on the order of the Hon’ble
High Court in Co. Petition No. 1058/2016 in the matter of Mitesh Raut V/s.
v/s. BOP projects Pvt. Ltd. Vide order dated 04.12.2018, it was directed that
the resolution of the Corporate Debtor, if possible, would be entertained by
this forum, failing which the winding up proceedings pending before the

Hon’ble High Court shall be proceeded with.

In view of the submissions made, we accept the prayer made by the Ld.
Liquidator. Proceedings before this Bench stand terminated. The winding up
shall be entertained by Hon’ble High Court of Delhi. Ms. Aparna, Ld. Counsel
appearing for Respondent company has prayed for details of the expenses
made by the Liquidator. The same may be communicated to the Official

Liquidator appointed in the proceedings before the Hon’ble High Court.

(Sapna) \/



Petition stands disposed off. The Liquidator appointed by this Bench is hereby

discharged. As nothing further survives, file be consigned to record room.

Petition stands disposed off.
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(L. N. Gupta) (Ina Malhotra)
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